o/

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD.

» * *
U. Ao 59?/90 : Dt. cf DﬂciSiOH H 29.12'93‘
Venati Raghurama Reddy , « + Applicant.

\Is

1. The Post Mgater General,
Andhra Pradesh, Hyderabad.

2. The Superintendent of Post
0ffices, Gudur, Nellore
District.

3. Yerrabothu Nagooraiah,

Boradagalli, Chittamuru ‘ :
Mandal, Nellore District. « « Respopdents,

Counsel Por the Applicent : Mr. M.V,Ramana Reddy

Counssel for the Respopdents : Mr. N.V, Ramana,Addl.CGSC.
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CORAM:
THE HON'BLE SHRI A.B., GORTHI :  MEMBER (ADMN.)

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JuoL.)
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0.A, 597/90 Dt, of Decision : 29,12,93
ORDER

} As per Hon'ble Shri A.B, Gorthi, Member (Admn,)

This case was listed for dismissal

tuday; but none is present for the applicant,

 We have howewer, heard learned standing ceunsel

for tha faspundants and perusad ths records,

2, _ The applicant, aggrisevaed by his non
selection for the post of EDBPM, Karikadu village,
initially filed 0O.A.No., 797/88, It was decided

on 1.2,90, with a direction to tha réspandents,

s

to consider the case oP the ﬁaplicant if he was
otherwise qualifi;; and aliggble. ARs the sélection
procaés was set aside by means of the judgemasnt in
0A, 797/88, the respondsnt No.4 tharsin‘(Y.Naguoraiah)
uﬁa is now respondent No.3 in the present 0A, Pilad
RA No. 20/90 on the ground that the judgament in .
797/@% was passed without giving him an ophnrtunity
of besing heard. The Review application vas allowed
uith‘an observyation, that the raqundents vare not
precluded from canéidering the cage of the review
appljcant also, along with that of the applicant

in UA'?Q?/EQ? for eppointment, to the pest of

EDBPM, Karikadu. The respondents thersafter having
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considered the merits of both the candidates, viz,,
the applicent and respondent No.3, salected
respondent No.J ongs®gain for the said past. Hence

Bty

the present application,.

3. - Once again it is 8gserted in this DA

that the applicant is a more meritorious candidata
compared to respondent No,3. He has statgg that

he is a native of Karikadu and ﬁas got a pucca

house to éccummadate tha:pést office, uﬁeré as,
respondant No,3 is neither a nafiue of Karikadu
Qillaga nor does he possess aﬁy property. The
respondanﬁ No. 3 has Piléd a counter rafuting

the contentions raised by the applicant héréin.

Ha statgd that he is a pérmanant residsnt of

Karikadu villege and thet he has got & pucce house
where the post office could be locatsd. Ths official
respondents also filed a counter clarifying that
aft;r‘due selection and after satiafying themselves
that respondent No.3 uas & better suited candidatg,
they selected him.. They have furtharlélarified that
as per ths ce;tificate issued by the MRO vids lettep
No. 52/90 dt.2.5.90 and istter No.CR 37/90 dt.15.3.90
and RCA/52/90 dt. 11.5.90 and 52/90 dt. 17.5.90 it
was apparent that‘raspnndent No.3d beslonged to
Karikadu village, and pusseésad the required property

a8s stipulated in the recruitment rules,
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4, The raspondents having considered the
relative merits of bbth'tha applicant and
re3pondent Na.3, gama to the conclusion thet
respondsnt No.3 desepyed to be appointed as EDBPRM
Kerikaduv village. The contention of the applicant
with ?sgard toe the residencs and propertyln?
respondent No.3 had besn sufficiently refuted by
all the respondents, including reSpnqdant No.3.

In view of the afore-stated, we find no marit

in this casa, and the OA is here~hy gismissed.

There shall be no order a&s to cvosts,
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] Uwﬁa S
(T. CHANDRASEKHARA REODY) ' “(A.B. GORTHI) 1 .

’ | MEMBER (JUDL.) mEMBER(ADMN.) |

Dated : The 29th December %53, q .
Qated + The 23th Dece o]
Dic#ated In Open Coqrt) SePuty Reg a(J)

To :
1. The Post Master General, A.P. Hyderabad.
2. The Sugfrintendent of Post Offices,
PT Gudur, Nellore Dist, .
3. One copy to Mr.M.v.Ramana Reddy, Advocate,203,
Lingapur House, Himayatnagar,- Hyd.
4. One copy to Mr.N.ve.Ramana, Addl.OGSC.CAT.Hyd.
5.0ne copy to Mr.B.G.Ravinder Reddy, Advocate, CAT, Hyd.
6. One copy to Library, CAT.Hyd.
7. One spare CoOpY.

pvim

A
e o (R



’.’;‘I. | .
N

TVEED BY COMPARED RY
CHECKEL BY : ' APPROVED By
i

i THE CEATEAL 2 DMINTSTRATIVE TRIBUNAL
ERABAD  BENCH '3 HYDERAPAD

THE HON'BLE MR.JU. TICE V.NEELADRT RAD
VICE~CHAI EMAN

. AND —
THE HON'BLEL MR & eBlGO RTHI : MEMBER ('A)
AND '
THE HON'BLE MR.T;GHAI\T,DRASEKHAR REDDY,
. - MEMBER(J)

AN

THE HON'BLE MR.BARANGARAJAN tMEMEER(A)
Al M2 ME

A
»

Dated}lq - 12~1593

ORBERY JULC MENT &

MeA/R.A/CoA NG,

in

Owaio. 5 N \C\O

T.A.No. ‘ (W.p, D)

Adnitfted and Interim directions
issue ‘ '

Di: vizeed.
€

Dismissed as withdrawn,

" Dismissed fo default,

Re jected/Oddered.
No order as to costs.

Contral #aministrative i‘riblnal
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HYDERABAD BENCH:






